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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

IN THE MATTER OF:

SAMPURNA NAND

RAJESH BHAI PATEL

OA NO. 469 OF 2024

VERSUS

INDEX

...APPLICANT

..RESPONDENT

NDOH: 07.05.2024

S.NO.

PARTICULARS

PG. NO.

1. | Copy of the letter dated 29.04.2024 addressed by the | 1-28
Respondent to UPPCB for submission of six monthly
compliance report along with the Compliance report.

Place: New Delhi
Dated: 02.05.2024

THROUGH

RESPONDENT

S. C. LADI AND COMPANY

Deeksha L. Kakar and Dhruv Kakar

ADVOCATES

B-6/58, LGF, SAFDARJUNG ENCLAVE

NEW DELHI —110029.

Ph. 9313119255 |deeksha.kakar@scladi.com

Enrol.No.D/1154/2008


mailto:deeksha.kakar@scladi.com
DELL
Typewriter
INDEX

DELL
Typewriter
1-28


1607

From Date: /(9/57,/29

M/s Rajesh Bhai Patel

Shri Rajesh Bhai Patel (Stone Crusher Unit)

R/o- Arazi No. 704Mi, Village- Bhagwati Dei, Post- Patihatta,
Pargana- Bhagwawt, Tehsil-Chunar,

District - Mirzapur, Uttar Pradesh.

To

3

The Regional Officer,
U.P. Pollution Control Board,

House Ne. 162, Uttar Mohal
Robertsganj, Sonbhadra 231216

Ref: Letter no. 109666/UPPCB/Sonebhadra(UPPCBROYCTO/Aiy/Mirzapur/2020 Dated
13/11/2020 & 169668/UPPCB/Sonebhadra(LAB)Y/CTO/Water/Mirzapur/2020 Dated 13/11/2020.

Subject: Compliance (Hall~Yearly) of CTO Conditions for Crushing Unit of M/s Rajesh Bhai Patel
Project located at Arazi No. 704 Mi, Village- Bhagwati Dei, Post- Patihatta, Pargana-
Bhagawat, Telisil-Chunar, District - Mirzapur, Uttar Pradesh.

Dear Sir,

This is to inform you that our project has accorded Consent to Operate (Consent Order) for the above

mentioned location, vide Letter no 109666/UPPCB/Sonebhadra(UPPCBRO)Y/CTO/ Air/Mirzapur/2020

Dated 13/11/2020 & 109668/ UPPCB/Sonebhadra(LABYCTO/Water/Mirzapur/2020 Dated 13/11/2020..

We are submitting the Point wise compliance of the stipulated General and specific conditions mentioned

in the CTO.

We assure that the compliance of the conditions given by you and will be strictly followed with the

progress of the project on letter & spirit.
Thanking you,

Yours Sincerely,

(1o A W

Rajesh Bhai Patel
M/s Rajesh Bhai Patel

Copy to:

1. Chief Environmental Officer (Circle-2),U.P. Pollution Control Board, Lucknow.
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UTTAR PRADESH POLLUTION CONTROL BOARD

“Oerer o e ; : .
Phone:0522-2720828,2720831, .an:0522-272076d,- Email: nfo@u ppeb.com, Website: WWw.uppeh.com

CONSENT ORDER .

RefNo.- L =y ' | lDt'd: 5
109666/UPPCB/Soncbhadra(LAB)/ CTO/alr/ MIRZAPUR/2020 a5e 1,3/1'1:’2020

To,
Shri RAJESH BHAI PATEL — |
M/s RAJESH BHAT PATEL (STONE CRUSHER UNIT)
. ARAZINO. 704 M1, VILL, BHAGWATI DEL, POST-PATIHATTA, PARGANA-

n AL o

MIRZAPUR

Sub; ‘ Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
. - to M/s. RAJESH BHAI PATEL (STONE CRUSHER UNIT) - '

Reference Application No. 10028928 _ Dated : 13/11/2020

I.  With reference to the -application for consent for. emission .'b-f-hix; pollutants from the plant of M/s
RAJESH BHAI PATEL (STONE CRUSHER UNIT). under Air Act 1981. It is being authorised for
said i:'mission’s_, as per the standards, in environment, by the Board as per enclosed conditions .

2 This consent is valid for the period from 12/11/2020 to 31/07/2025 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Poltution Control Board
: reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent athority .

or and on behalf of U.P., Pollution Control Board

REGIQRAL OFFICER
&y siftenrd

Enclosed : As above : e RIS, o oo . ot
(condition nféopsent): \ o a : T | ‘ o !.'2; ]_i T

Copyto:  CHIEF ENVIRONMENTAL OFFICER (CIRCLE-2),U, P. POLLUTION CONTROL
BOARDLUCKNOW . R SO

REGIONAL OFFICER

e e ——

T Radhey Shyam it
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- . Specific Conditions:

" y’.Polition Control Board.

© CONDITIONS OF CONSENT .

1. This consent is -yalicl only fot the app

- Ton/Hour.

consent would be deemed void.

stacks.
3(b) AirPollution Source Details,

~2. - This consent is valid only for products and quantity
- approval before making any modification in product/ process

TS

Dated : '13:/1,1120‘20“ -

mentioned above. Industry shall obtain prior
/fuel/ plant machinery failing which

The maximum rate of emission of flue gas should not be more than the emission norms for the

__Aiir Poilution Source Details s
S.No Air Polution | Type of Fuel | StackNo, | Parameters | . ‘Height.
S _ Sourge it oo o _ LN
1 PROCESS - NIL 0. Particulate | COVERING
EMISSION ' Matter OF ALL |~
_ : PROCESS ./’
EMISSION
SOURCES
AND
REGULAR
WATER
SPRINKLING
2 D.G. Set 500 Diesel 4 . Particulate As per
_ - KVA-01 no. | : Matter standard
3(c) The emissions by various stacks foto the environmeot should be as per the novms of the Board .
' Emission Quality Details Detail
S.No Stack No Parameter Standard
1 .0 " Particulate Matter 600 MICRO GRAM |
‘ PER CUBIC METER
2 | 1 Particuiate Matter As per standard

4. Quantity of other poliutants shouid also be as p

otherwise mandatory .

-approved by the Board-should be -installed in-their premises itself .

6.  The modification or installation in the existing pollution

prior approvat of Roard |

T The operation of air pollution control system and maint
o quantity of pollutants should be in accordance with

CC/or otherwise mandatory .

et the norms pr:scribéd by the Board MOEF & CClor

coutrol equipments should be deng only by

enance be done in such a way tha
the stan_dards prescribed by the BoardgMozEFth&e

8. Unit showd do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF

& CC/or otherwise mandatory .

- consent order along with the point wise co
~ . monitering report should be submiited

* The unit should submit the stack emissions monitoring report within one month from issuance of
mpliance report of the consent order . Further quarterly

. The Unit will file the renewal applicatiot at least 2 manthé priot to the expiry of this Order,

roved production capacity of Stone Grits & Stone Dust-200 a

LR

5. -~ The equipment for air pollution control system and monitoring ,as. proposed by the industry and ¢



207 L..SPECIFIC CONDITIONS OF CTO (A1R§-- ----- B «one Crusher unit), .
RER STt o = L1 TEL (Stone Crusher unit), .
%Y This consent to operate is granted for M/s RAJESH BHAI PA ; T -
T GE BHAGWATIDEL, POST-PATIHATTA, PARGANA-BHAGAWAT, TEEP

D

A, DISTRICT-MIRZAPUR, Atazi no. 704 Mi for production of Stone Grits & Sone 45

; ' 200 Ton/Hour (Co-ordinates of the indusiry 25.062435 Latitude and $2.999871 Longitude).

ot : e in d COursc'-
2. The industry shall comply with any other canditions taid down or directions issued in due

: isi i i | of Pollution) Act, 1981. -
the Board under the provisions of the Air (Prevention & Contro _ :

' g?Thee inodﬁsul;fnslfau sugmit auditcd balance shect/certificate of C.A to this office fqr vett

consent fee in evf‘,r}lflyear.' i NGRS _ | |

i . om e foltow S o P

| %Igfségd;ﬁ :llget%ncllz)gures at dust emitting point's i.e. the crushers mclu::lmg;:1 their q:;cgaéﬁ?ng
;;oints screens. and the transfer points of belt conveyors, with arrangements ofa ogr w'lt : 5} o
and clilsing fac’ility for cleaning and maintenance and flexible covers at entrance an exit ot the
T ALl openi i ilation i . ; d by canvas bag filter to
1. Al apenings provided for ventilation in the enclosures shall be covered by
arrest the escaping dust. ' : s :
111, Al belt conveyors shall be covered by the industry. -

_IV. Silos with telescopic discharge chute for‘ct)llcclting,_ s;o;jng ;i.ndﬁc}eliverjng/@pk_—}oading the

.. product; 'Ston dust! aad the reject 'Fine dust'..

“V-A minimum 12 ft-high metal sheet barricading or boundary wall shall be provided by stone
crusher. i o . p ;
VI Dust suppression by scientifically designed water sprinkling system on raw material/ products a
the equipment and transfer points shall be adopted as an auxiliary air pollution control measure.

V1L Green belt along the boundary wall shall be developed by stone crusher.

VI SPM standard as prescribed in Environment (Protection) Act, 1986 shall be complied by the
stone crusher. .

IX. The stone crusher shall be made metallic road inside the premises. Regular wetting of ground
within the factory premises shall be adopted by the industry. '

X. The loading, unloading, handling and storage of raw materials, products, waste or by products
shall be carried out in such a way so as to mintmize the generation of dust emission.

XI. Industry shall provide sufficient no. of Helmets, Gumboots, Goggles, Masks etc. to the workers
for their safety. = w3 : '

XIL The suspended particulate matter (SPM) between 3 to 10 meters from any process equipment of

Stone Crusher unit shall not exceed 600 LLg(mS as prescribed under E(P) Act, 1986.
er

X111 Industry shall cover both Jaw Crusher and material discharge point with canvas fabric bags.
- XIV. The above equipment

: specifications should be primarily and compulsorily enforced on stone
crusher. i : : .

XV. Industry shall comply the all directions issued by Board under Singrauli Action Plan.
5. A thick green belt of trees of suitable species ab]'e¥o attain 8-10 met ottt om

: elt 10 2 ¢r height on maturity shall be
developed in multi-lineate staggered manter on a minimum 33% of the land on which the mdustry is
established as per the "Protocol for Development of Green Belt" notified vide Board Office Order

~ NoH16403/220/2018/02 dated. 16.02.2018 in this regard and is available at URL

.. http:/fwww.uppeb.com/pdffGreen-belt-Guide 160218 pdf.in-mve L o e

6. Regular water sprinkling shall be done in‘order to maintain ambient air quatity. The control
measureds for contrelling process emissions should be properly maintained and continuously
operated,

7. The operation of the industry should be in the way that the process emissi
iéa(']#ﬁtry should not afﬂfe‘ct tl‘ga sull;ro;.mding em?irdnmsgnt and pgpulation_ on generateQ ioetthe
. The transportation of used vehicles in such a manner that emissio t ‘ .
nearby residence and agricultural field. . '_ n generated should not affect the
+9. The operation of the industry and the installed air poliution control system shoul :
_Elnvi}c)ﬁmen&igro‘_cgc?_on) Act, (}_986t 1?nd (as amendg&) and as pet boaxg guideline\; %:guz(igy?gilgfléo
also follow the guideline regarding the operation of the stone crushers | ) \
Conirol Board. , ey ers 1ssued by Central Pollution
10. The Industry shall ensure that house-keeping of premises is to be good alw
ensure that the handling, collection and disposal of solid waste shouldgbe in pr;‘f;’:; Znhg i:tgleus’t%shall
- 11, The unit must be complied the directions/Guidelines issued from time to time from Central
- Pollution Control Board, Honorable High Court, Honorable National Green Tribunal and Honorable
Supreme Court. Ty ® - _ ; e
12. The DG set should have minimum stack height 0.2x under ¢
- nearest building with acoustic enclosure and monitoring of nois
.. air'quality should be done by the laboratory recognized under
* - .and report be sent to the Board. ‘ o

oot KVA meter from roof-tap of the
e level, stack emission and ambient
Environment (Protection) Act, 1986

fication of



Issued with the permission of competent authority .

13, The industry shall operate water sprinkling
~ suppression in scientific manner so as to achie

a product, Industry shall obtain prior approval before making any modification in product/process
/tuel/plant machinery failing which consent would be deemed vaid,

l“ \I'. ) ] | ‘ ’ g ’ g . %
system for coutr_él process emission and dust . -
ve the prescribed standards for all the times. -

14. This consent order is valid from date of issue to 31.07.2025 for production of above mentioned

13, This Consent of the industry is automatically considered abrogated after receiving public
grievances regarding air pollution a gainst the industry and the confirmation of the complaint by

.- UPPCB. . _
- 16. Industry shall be operated in such a manner that ambient air quality should not be adversely

affected. . _ :
17. Ambient Air quality monitoring test should be carried out from Environment (Protection) Act,

1986 approved laboratoryMABL laboratory by the unit and submit menitoring report to the Board

- within one month.

18. The industry should be installed the scparate energy meter and electromagnetic flow meter at the
tlet of bore well for measuring of electric consumption and water consumption respectively during

Wwater sprinkling for dust suppression. Electric and water consumption should be maintain in log

book and monthly data should be send to the Board. '

19, Industry shalf comply the all conditions mentioned in previous CTE/CTO's issued by board.

20. Industry shall comply the provisions of Environment (Protec tHon) Act, 1986, Water (Prevention

“and Control'of Pollutj on) Act;"1974 as‘amended, Air (Prevention and Control of Pollution) Act; 1981

as amended,
21. Industry shall submit valid documents or agreement copy regarding supply source of raw material )

- {Stone Bolder) within one month.

22. Industry shall comply the affidavit dated 29.10.2020 submitted with application form.
23. The industry shall submit distance certificate from forest land/reserve forest issued from forest
department within one month from the date of issue this consent order. Non compliance of

submission of above document or if industry is not found as per norms of forest department this

-~consent order deemed to be automatically cancelled. _
24, If UPPCB or CPCB issues closure order against the industry, this consent shall remain suspended

for the period till closure order is revoked, after which the consent will be effective again for the

remaining period. _
23. This consent order will not affect the acceptance or order of any other depariment,

26. This consent order is being issued with the intention that no pollution or land ownership dispute
is pending and no such litigation is pending in any court, otherwise the consent order will be deemed

to be nullified. : . :
Board reserves its right for amendment or cancellation of any of the conditions specified above at

any time, in case the industry is found violating any of the conditions of the consent under Air
(Prevention & Control of Pollution) Act, 1981 as amended time to time. Industry is directed to
subrmit the first compliance report of above mentioned specific and general conditions to the Board

within one month.

For énd on behalf of U.P. Pollution Control Board .
Radhey Shyam Szmzsmesbymsrey san
REGIONAL OFFICER
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 UTTAR PRADESH POLLUTION CONTROL BOARD

AR ES " Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
e ) .
it Phone:0522-2720828,2720831, Fax:0522-2720764, Finail: info@uppeb.com, Webslte: www.uppeb.com

—

CONSENT ORDER
Ref No. - Dated : 13/11/2020
'109668/UPPCB/Sonebhadra(LAB)/CTO/water/M o |
IRZAPUR/2020 ,
To,

Shri RAJESH BHAT PATEL | |
M/s RAJESH BHAI PATEL (STONE CRUSHER UNIT)
ARAZI NO. 704 MI, VILL. BHAGWATI DEIL, POST-PATIHATTA, PARGANA-

: BHAGWAWT, TEH. CHUNAR, DISTT. MIRZAPUR(U.P.}

MIRZAPUR

¢~ Sub: Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
G

(as amended) for discharge of effluent to M/s. RAJESH BHAI PATEL (STONE
CRUSHER UNIT) .

Reference Application No :10028993 Dated :13/11/2020

I For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. RATESH BHAI PATEL

. {STONE CRUSHER UNIT) is hereby authorized by the board for discharge of their industrial
effluent generated through ETP for irrigation/river through drain and disposal of domestic effluent

through septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in
refrence to their foresaid application . ’ “

2. This consent is valid for the period from 12/11/2020 10 31/07/2025 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions wnder section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority ,

For and on behalf of U.P. Pollution Control Board
Radhey Shyam S s e
REGIONAL OFFICER
| | ‘ (AT
Enclosed : As above ' s s & )
(condition of consent): %o Yo éagi;!{ j or 6

 Copyte:  CHIEF ENVIRONMENTAL OFFICER (CIRCLE-2),U. . POLLUTION CONTROL

BOARD,LUCKNOW -

L3

REGIONAL OFFICER



» _Ani_lex'ure to Consent issued to M/s.F

" Consent Order No. 10028993/ Waler

4(a)

4(b).

g 1613 now
P POLLUTION CONTROL BOARD, LUCKNOY B
; A J ide
AsESi{ BHAT PATEL (STONE CRUSHER UNIT) %2

Dated : 13/1 1/2020

CONDITIONS OF CONSENT

: : itg& Stone Dust-200
This consent is valid only for the approved production capacity of Stone Grits ‘

Ton/Hour, han the following :

The quantity of maximum daily effiuent discharge should not be more t
Effluent Discharge Details
5 T d
i ' imum dail Treatment facnll_ty an

o i Kmd‘ of Etlulant d?::lﬂ:;;e,l{u dgv discharge point

1 Domestic Closed Drain Septic Tank_

2 ' Industrial _ NIL ETP _

3 Domestig 1.0 kid | ___Septic Tank

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement shquld be made for
measurement of effluent and for collecting its sample. Except the effluent infoermed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent, It should also be ensured that domestic effluent should not be discharged in storm water
drain . .

The domestic efffuent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S5.No Parameter Standard
1 Quantity of Discharge 1.0 Kl/day

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformily with the following norms. .

Industrial Effulant
S.No | Parameter [ Standard

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
efftuent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory . -

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendmcnts/standards prescribed under The Environment
(Protection) Act, 1986,

The treated demestic and industrial effluent be mixed (as per the provisions of Condition No, 2) and
disposed of on one disposal point. This common effluent digposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

The Unit will file the renewal application at least 2 monihs prior to the expiry of this Order.

Specific Conditions:
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.....SPECIFIC CONDITIONS OF CTO (Water) ...... : _
* 1. This consent to operate is granted for M/s RAJESH BHAI PATEL (Stone Crusher), VILLAGE-
BEAGWATIDE], POST-PATIHATTA, PARGANA-BHAGAWAT, TEHSIL-CHUNAR,
DISTRICT-MIRZAPUR, Arazi no. 704 Mi for production of Stone Grits& Stone Dust-200
- Ton/Hour (Co-ordinates of the industry 25.062435 Latitude and 82.999871 Longitude),
2. The industry shall comply \gnth any other conditions [aid down or directions 1ssued in dug course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974.
3. The industry shall submit audited balance sheet/certificate of C.A. to this office for verification of
consent fee in gvery year. :
4. The industry shall regularly operate watcr.sprinkling system for control process emission and dust
suppression in scientific manner so as to achieve the prescribed standards for all the times.
5. The industry shall not increase its production/production capacity without the written
permission/NOC from the board.
6. The industry shall ensure that the domestic efflvent will be disposed through septic tank and soak

it. :
g. The industry shall not discharge any trade effluent.

8. The unit must be complied the directions/Guidelines issued time to time from Central Pollution
Control Board, U.P. Pollution Contrel Board, Hon'ble Oversight Committee, Hon'dle High Court,
Hon'ble National Green Tribunal and Hon'ble Supreme Court.

9. The industry shall installed the separate energy meter at the outlet of bore well for measuring of
electric consumption during water sprinkling as dust suppression. '

10. This consent order is valid up to dated 31.07.2025 for production of above-mentioned product.
11. Industry shall obtain prior approval befere making any modification in product/process/fuel/ plant
machinery failing which consent would be deemed void.

12. This Consent of the indusiry is automatically considered abrogated after receiving public
grievances against the industry and the confirmation of the complaint.

13. Industry shall dispose the hazardous waste through authorized recyclers/TSDF.

14, Industry shall comply the provisions of Environment (Protection) Act, 1986, Water (Prevention
and Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981
as amended.

15. The industry shall comply on the following points before start of production: -

1. Closed metal sheet enclosures at dust emitting point's i.e. the crushers including their discharge
points, scrcens, and the transfer points of belt conveyors, with arrangements of a door with opening
and closing facility for cleaning and maintenance and flexible covers at entrance and exit of the belt
CORVEYOTS,

IT. All openings provided for ventilation in the enclosures shall be covered by canvas bag filter to
arrest the escaping dust.

I01, All belt conveyors shall be covered by the indusiry.

IV. Silos with telescopie discharge chute for collecting, storing and delivering/truck-lcading the
product, 'Stone dust’ and the reject Fine dust’.

V. A minimum 12 fit high meta! sheet barricading or boundary wall shall be provided by stone
crusher.

V1. Dust suppression by scientifically designed water sprinkling system on raw matarial/ products at
the equipment and transfer points shall be adopted as an auxihiary air pollution contrel measure.
VII. Green belt along the boundary wall shall be developed by stone crusher.

VIIL. SPM standard as prescribed in Environment (Protection) Act, 1986 shall be complied by the
stone crusher.
IX. The stone crusher shall be made metallic road inside the premises. Regular wetting of ground
within the factory premises shall be adopted by the industry. '
¥. The loading, unloading, handling and storage of raw matena_ls, products, waste or by products
shall be carried out in such a way so as to minimize the generation of dust emisston. _
XI. Industry shall provide sufficient no. of Helmets, Gumboots, Goggles, masks etc. to the workers

for their safety. - . ;
XII. The above equipment and specifications should be primarily and compulsorily enforced on

sher. . . - <
%oﬁe lcnrgustry shall comply the all directions issued by board under Singrauli/Mirzapur Action Plan

16. Regular water sprinkling shall be done in order 10 maintain ambient air quality. The control
méasures for controlling process emissions should be properly maintained and continuously
rated. ; s
(])geThe operation of the industry should be in the way that the process emission generated from the
: industry should not affect the surrounding environment and population. R
18. The transportation of vehicles shall be in such a manner that emission generated should not affect -

the nearby residence and agricultural field.



| ’:19. The operzitioﬁ of the industry and the instal

ended

" Eavironment Protection Act, 1986 and as amence
f the stone cTUS

follow the guideline regarding the operation 0
- Control Board.

it pollution control Systs
e a:m}zl as per board guidell
hers issued by

remises is to be good always. The Industry shall

20. The industry at house-keeping of -
he industry shall ensure that house-keepin % gf sﬁﬂid waste should be in proper and

ensure that the handling, collection and disposa ; ;
21. Industry shall comply the all conditions mentioned in previous
22. Industry shall submit valid documents or agreement copy regar
(Stone Bolder) within ong month.
23. Industry shall comply the a

24. The industry shall submit distance certificate from forest land/rese

department within one month from the date of issue this consent order.
found as per norms O

- submission of above document or if industry is pot
consent order deemed to be automatically cancelled.

25, If UPPCB or CPCB issues closure order against the industry, this cons

for the period till closure order is revoked, afler which the consent
remaining period. :

ffidavit dated 29.10.2020 submitted with app

TE/CTO'S issued b

ding supply source ofra

rve forest issu

stem shoutd be accordi 2
nes. Industry should also. )
Central Pollution ¢ A

zafe way.
y board.
w materiat

lication form.
ed from forest

Non compliance of
f forest department thus

ent shall remain suspended

will be cffective again for the

26, This consent order will not affect the acceptance or order of any other department. -

27. This consent order is being issued with the intention that no po

is pending and no such litigation i$ pending in any court, otherwise the consent 0

to be nullified.

lution or land owner

ship dispute

rder will be deemed

aif;aﬁil ieisgl;‘f:s 1531 ngl}it for amendment or cancellation of any of the conditions specified above at
(Preventio &s(e: e industry is.found violating any of tize conditions of the consent under Water
o k11 nf ontrol of Poltution) Act, 1974 as amended time 10 time. Industry is direcied to

mit the first compliance report of above mentioned specific and general conditions fo the Board

within one month.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Conirel Board .

Oigitally signed by Rad 1ey

Radhey Shyam s

Chrtes 2020.51.13 1 4303:10 +05 30"

REGIONSJ, OFFICER
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Project

Stone Crushing Unit

At

Arazi No. 704 Mi, Village- Bhagwati Dei, Post- Patihatta,
Pargana- Bhagawat, Tehsil-Chunar,
District - Mirzapur, Uttar Pradesh.

COMPLIANCE(HALF-YEARLY)
REPORT

PROJECT PROPONENT

M/s Rajesh Bhai Patel(Stone Crusher Unit)

RAJESH BHAI PATEL
Arazi No. 704 Mi, Village- Bhagwati Dei, Post- Patihatta,
Pargana- Bhagwat, Tehsil-Chunar,
District - Mirzapur, Uttar Pradesh.
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CONDITIONS OF CONSENT(AIR)

1. This consent is valid only for the approved production capacity of Stone Grits & Stone Dust- 200 Ton /
Hour.

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which consent
would be deemed void.

3(a). The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b). Air Pollution Source Details.

Air Pollution Source Details

S. No Air Pollution Type of Fuel Stack No. Parameters Height
source

1 PROCESS NA 00 Particulate Covering of all
EMISSION matter process emission
sources and
regular  water

sprinkling.
2 D.G. SET (500 DIESEL 01 Particulate As per Standard.

KVA.- 01 NO.) matter

3(c) The emissions by various stacks into the environment should be as per the norms of the Board.

Emission Quality Details

S.No Stack No. Parameter Standard
1 00 Particulate Matter 600
MICROGRAM/CU.METER
2 01 Particulate Matter As per Standard
Sr. No. Conditions Compliance

4, Quantity of other pollutants should also be as per the | Noted and Agreed
norms prescribed by the Board/MOEF & CC/or otherwise
mandatory.

5. The equipment for air pollution control system and | Noted and complied
monitoring as proposed by the industry and approved by
the Board should be installed in their premises itself.

6. The modification or installation in the existing pollution | Noted and Agreed
control equipments should be done only by prior approval
of Board.

7. The operation of air pollution control system and | Noted and agreed.

maintenance be done in such a way that the quantity of

Project Proponent: M/s. Rajesh Bhai Patel Page |1
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pollutants should be in accordance with the standards
prescribed by the Board/MOEF & CC/or otherwise
mandatory.

report within one month from issuance of consent order
along with the point wise compliance report of the consent
order. Further quarterly monitoring report should be
submitted.

8. Unit should do provisions for fugitive emissions | Noted and agreed.
chimney/stack as per the norms of the Board/ MOEF &
CClor otherwise mandatory.

9. The unit should submit the stack emissions monitoring | Not Applicable.

Specific Conditions:

Sr. No.

Conditions

Compliance

1.

This consent to operate is granted to M/s. RAJESH BHAI
PATEL(Stone Crusher unit), VILLAGE- BHAGWATI
DEI, POST- PATIHATTA, PARGANA- BHAGAWAT,
TEHSIL-CHUNAR, DISTRICT - MIRZAPUR, Arazi No.
704 Mi for production of Stone Grits & Stone Dust-200
Ton/Year (Co-ordinates of the industry 25.062435
Latitude and 82.999871 Longitude).

Noted and agreed.

The industry shall comply with any other conditions laid
down or directions issued in due course by the board
under the provisions of the Air (Prevention & Control of
Pollution) Act, 1981.

Noted and agreed.

The Industry shall submit audited balance sheet/certificate
of C.A to this office for verification of Consent fee in
every year.

Noted and agreed.

The Industry shall comply the following points:-

I.  Closed metal sheet enclosures at dust
emitting point’s i.e, the crushers including
their discharge points, screens and the
transfer points of belt conveyers, with
arrangements of a door with opening and
closing facility for cleaning and maintenance
and flexible covers at entrance and exit of
the belt conveyors.

Il.  All opening provided for ventilation in the
enclosures should be covered by canvas bag
filter to arrest the escaping dust.

1. All belt Conveyers shall be covered by the
Industry.

IV.  Silos with telescopic discharge chute for
collecting, storing and delivering/truck-

Noted and complied.

Project Proponent: M/s. Rajesh Bhai Patel
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VI.

VIL.

VIII.

XI.

XIl.

X1,

XIV.

XV.

loading the product, ‘stone dust’ and the
reject. ‘Fine dust’.

A minimum 12 ft high metal sheet
barricading or boundary wall should provide
by stone crusher.

Dust suppression by scientifically designed
water  sprinkling  system on  raw
material/products at the equipments and
transfer points should be adopted as an
auxiliary air pollution control measure.
Green belt along the boundary wall needs to
be developed by stone crusher.

SPM standard as prescribed in Environment
(Protection) Act, 1986 shall be complied by
Stone Crusher.

The Stone Crusher shall be made metallic
road inside the premises. Regular Wetting of
ground within the factory premises shall be
adopted by the Industry.

The loading, unloading, handling and storage
of raw materials, products, waste or by
products shall be carried out in such a way
S0 as to minimize the generation of dust
emission.

Industry shall provide sufficient no of
Helmets, Gumboots, Goggles, Masks, etc to
the workers or their safety.

The Suspended Particulate Matter (SPM)
between 3 to 10 meters from any process
equipment of Stone Crusher unit shall not
exceed 600 pg/m3 as prescribed under EPA
Act, 1986.

Industry shall install closed bag/cloth
enclosures at both crushers including their
discharge points and transfer points of belt
conveyers with arrangements of a door with
opening and closing facility for cleaning and
maintenance, within 15 days.

The above equipment specifications should
be primarily and compulsorily enforced on
stone crusher before start of Production.
Industry shall comply the all directions
issued by board under Singrauli Action
Plans.

5. A thick green belt of trees of suitable species able to attain
8-10 meter height on maturity shall be developed in multi-
lineate staggered manner on a minimum 33% of the land
on which the industry is established as per the “Protocol

Noted, A thick green belt of trees
of suitable species has been
developed as per the “Protocol
for development of Green Belt”

Project Proponent: M/s. Rajesh Bhai Patel
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for development of Green Belt” notified vide Board office
Order N0.11166405/220/2018/02 dated 16.02.2018 in this
regard and is available at URL.
http//www.uppcbh.com/pdf/Green-belt-guide 160218.pdf.

notified vide Board office Order
No0.11166405/220/2018/02 dated
16.02.2018.

Regular water sprinkling shall be done in order to
maintain ambient air quality. The control measures for
controlling process emissions should be properly
maintained and continuously operated.

Noted and Proper control
measures are being taken.
Regular water sprinkling is done
on roads to maintain ambient air
quality.

The operation of the Industry should be in the way that
the process emission generated from the industry should
not affect the surrounding environment and population.

Noted and complied.

The transportation of Vehicles shall be in such a manner
that emission generated should not affect the nearby
residence and agricultural field.

Noted and Complied as after the
transportation of vehicle regular
water sprinkling is done on roads
to control emissions.

The operation of the Industry and the installed air
pollution control system should be according to
Environment (Protection) Act, 1986 and (as amended)
and as per board guidelines. Industry should also follow
the guidelines regarding the operation of the stone
crushers issued by Central Pollution Control Board.

Noted and Complied.

10.

The Industry shall ensure that house-keeping of premises
is to be good always. The industry shall ensure that
handling, collection, and disposal of solid waste should be
in proper and safe way.

Noted and Complied.

11.

The unit must be complied the directions/Guidelines
issued from time to time from Central Pollution Control
Board, Honorable National Green Tribunal and Honorable
Supreme Court.

Noted and agreed.

12.

The DG set should have minimum stack height 0.2 x
under roof KVA from roof-top of the nearest building
with acoustic enclosure and monitoring of noise level,
stack emission and ambient air quality should be done by
the laboratory recognized under Environment (Protection)
Act, 1986 and report to be sent to Board.

Noted and agreed.

13.

The Industry shall operate water sprinkling system for
control process emission and dust suppression in scientific
manner so as to achieve the prescribed standards for all
the times.

Noted

Regular water sprinkling is done
to control the emission and to
achieve the prescribe standards.

14.

This consent is valid only from dated 31.07.2025 for
production of above mentioned product. Industry shall
obtain prior approval before making any modification in
product/process/fuel/plant  machinery  failing  which
consent would be deemed void.

Noted and agreed

15.

This Consent of the Industry automatically considered
abrogated after receiving public grievances regarding air

Noted and agreed.

Project Proponent: M/s. Rajesh Bhai Patel
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pollution against the industry and the confirmation of the
complaint by UPPCB.

16.

Industry shall be operated in such a manner that ambient
air quality should not be adversely affected.

Noted and Complied.

17.

Ambient air quality monitoring test should be carried out
from Environment (Protection) Act, 1986 approved
laboratory/NABL laboratory by the unit and submit
monitoring report to the Board within one month.

Noted and agreed.

18.

The Industry should be installed the separate energy meter
and electromagnetic flow meter at the outlet of borewell
for measuring of electric consumption and water
consumption respectively during water sprinkling for dust
suppression. Electric and water consumption should be
maintain in log book and monthly data should be send to
the Board.

Noted and assure to comply.

19.

Industry shall comply the all conditions mentioned in
previous CTE/CTO’s issued by board.

Noted and agreed.

20.

Industry shall comply the provisions of Environment
(Protection) Act, 1986, Water (Prevention and Control of
Pollution) Act, 1974 as amended, Air (Prevention and
Control of Pollution) Act, 1981 as amended

Noted and Compiled.

21.

Industry shall submit valid documents or agreement copy
regarding supply source of raw material (Stone Bolder)
within one month.

Noted and Complied.

22.

Industry shall comply the affidavit dated 29.10.2020
submitted with application form.

Noted and Compiled.

23.

The industry shall submit distance certificate from forest
land/reserve forest issued from forest department within
one month from the date of issue this consent order. Non
compliance of submission of above document or if
industry is not found as per norms of forest department
this consent order deemed to be automatically cancelled.

Noted and complied.

24,

If UPPCB car CPCB issues closure order against the
industry, this consent shall remain suspended for the
period till closure order is revoked, after which the
consent will be effective again for the remaining period.

Noted and agreed.

25.

This consent order will not affect the acceptance of
order/directions of other departments.

Noted and Compiled

26.

This consent order is being issued with the intention that
no pollution or land ownership dispute is pending and no
such litigation is pending in any court, otherwise the
consent order will be deemed to be nullified.

Noted and agreed.

Project Proponent: M/s. Rajesh Bhai Patel
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CONDITIONS OF CONSENT (WATER)

1. This consent is valid only for the approved production capacity of Stone Grits & Stone Dust- 200 Ton /

Hour.

2. The quantity of maximum daily effluent discharge should not be more than the following:

Effluent Discharge Details
S.No. Kind of Effluent Maximum daily Treatment facility and
discharge, KL/day discharge point
1 Domestic Closed Drain Septic Tank
2 Industrial Nil ETP
3 Domestic 1.0 KLD Septic Tank

3. Arrangement should be made for collection of water used in process and domestic effluent separately
in closed water supply system. The treated domestic and industrial effluent is discharged outside the
premises, if meets at the end of final discharge point, arrangement should be made for measurement of
effluent and for collecting its sample. Except the effluent informed in the application for consent no other
effluent should enter in the said arrangements for collection of effluent. It should also be ensured that
domestic effluent should not be discharged in storm water drain. : Not applicable, as this is crushing
unit.

4(a). The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent. : Not applicable, as this is crushing unit

Domestic Effluent

S.No Parameter Standard

1 Quantity of Discharge 1.0 KL/day

4(b) The Industrial Effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms:

Domestic Effluent

S.No Parameter Standard
Not applicable, as this is crushing unit
Sr. No. Conditions Compliance
5. Effluent generated in all the Process, bleed water, cooling | NOT Applicable, as this is

effluent and the effluent generated from washing of floor | stone crushing unit
and equipments etc. should be treated before its disposal
with treated Industrial effluent so that it should be
according to the norms prescribed under The Environment
(Protection) Act, 1986 or otherwise mandatory.

Project Proponent: M/s. RAJESH BHAI PATEL Page | 1
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The other pollutant for which norms have not been
prescribed, the same should not be more than the norms
prescribed for water used in manufacturing process of the
Industry.

NOT Applicable, as this is
stone crushing unit.

The method for collecting industrial and domestic effluent
and its analysis should be as per legal Indian standards and
subsequent amendments/standards prescribed under The
Environment (Protection) Act, 1986.

NOT Applicable, as this is
stone crushing unit

The treated domestic and Industrial effluent be mixed (as
per the provisions of Condition No.2) and disposed of one
disposal point. This Common effluent disposal point
should have arrangement for flow meter/VV Notch for
measuring effluent and its log book be maintained.

NOT Applicable, as this is
stone crushing unit.

Septic Tank is proposed for
Domestic Sewage.

The Unit will file the renewal application at least 2 months
prior to the expiry of this Order.

Noted and agreed.

Specific Conditions:

Sr. No.

Conditons

Compliance

1.

This consent to operate is granted to M/s. RAJESH BHAI
PATEL(Stone Crusher), VILLAGE- BHAGWATI DEl,
POST- PATIHATTA, PARGANA- BHAGAWAT,
TEHSIL-CHUNAR, DISTRICT - MIRZAPUR, Arazi No.
704 Mi for production of Stone Grits & Stone Dust-200
Ton/Year (Co-ordinates of the industry 25.062435
Latitude and 82.999871 Longitude).

Noted and agreed.

The Industry shall comply with any other conditions laid
down or directions issued in due course by the board
under the provisions of the Water (Prevention & Control
Pollution Act), 1974.

Noted and assure to Comply.

The Industry shall submit audited balance sheet/certificate
of C.A to this office for verification of Consent fee in
every year.

Noted and agreed.

The Industry shall regularly operate water sprinkling
system for control process emission and dust suppression
in scientific manner so as to achieve the prescribed
standards for all the times.

Noted
Regular water sprinkling is being
done to control the emission.

The Industry shall not increase its production/production
capacity without the written permission/NOC from the
board.

Noted and Complied.

The Industry shall ensure that the domestic effluent will
be disposed through septic tank and soak pit.

Noted and agreed.

The Industry shall not discharge any trade effluent.

Noted and agreed

The unit must be complied the direction/Guidelines issued
time to time from Central Pollution Control Board ,U.P.
Pollution Control Board, Hon’ble Oversite Committee,

Noted and agreed.

Project Proponent: M/s. RAJESH BHAI PATEL
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Hon’ble High Court, Hon’ble National Green Tribunal
and Hon’ble Supreme Court.

The Industry should be installed the separate energy meter
at the outlet of bore well for measuring of electric
consumption during water sprinkling as dust suppression

Noted and agreed

10.

Industry shall obtain prior approval before making any
modification in product/process/fuel/plant machinery
failing which consent would be deemed void.

Noted and agreed.

11.

This consent is valid upto dated 31.07.2025 for production
of above mentioned product. Industry shall obtain prior
approval  before making any modification in
product/process/fuel/plant  machinery failing which
consent would be deemed void.

Noted and Agreed

12.

This Consent of the Industry automatically considered
abrogated after receiving public grievances against the
industry and the confirmation of the complaint by
UPPCB.

Noted and Complied

13.

Industry shall dispose the hazardous waste through
authorized recyclers/TSDF.

Noted and agreed.

14.

Industry shall comply the provisions of Environment
(Protection) Act, 1986, Water (Prevention and Control of
Pollution) Act, 1974 as amended, Air (Prevention and
Control of Pollution) Act, 1981 as amended

Noted and assure to comply.

15.

The Industry shall comply the following points before
start of production:-

l. Closed metal sheet enclosures at dust
emitting point’s i.e, the crushers including
their discharge points, screens and the
transfer points of belt conveyers, with
arrangements of a door with opening and
closing facility for cleaning and maintenance
and flexible covers at entrance and exit of
the belt conveyors.

Il.  All opening provided for ventilation in the
enclosures should be covered by canvas bag
filter to arrest the escaping dust.

1. All belt Conveyers shall be covered by the
Industry.

IV.  Silos with telescopic discharge chute for
collecting, storing and delivering/truck-
loading the product, ‘stone dust’ and the
reject. ‘Fine dust’.

V. A minimum 12 ft high metal sheet
barricading or boundary wall should provide
by stone crusher.

VI.  Dust suppression by scientifically designed
water  sprinkling system on raw

Noted and agreed

Project Proponent: M/s. RAJESH BHAI PATEL
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material/products at the equipments and
transfer points should be adopted as an
auxiliary air pollution control measure.

VIIL.  Green belt along the boundary wall shall be
developed by stone crusher.
VIIl.  SPM standard as prescribed in Environment

(Protection) Act, 1986 shall be complied by
Stone Crusher.

IX.  The Stone Crusher shall be made metallic
road inside the premises. Regular Wetting of
ground within the factory premises shall be
adopted by the Industry.

X.  The loading, unloading, handling and storage
of raw materials, products, waste or by
products shall be carried out in such a way
S0 as to minimize the generation of dust
emission.

Xl Industry shall provide sufficient no of
Helmets, Gumboots, Goggles, Masks, etc to
the workers or their safety.

XIl.  The above equipment specifications should
be primarily and compulsorily enforced on
stone crusher.

XII.  Industry shall comply the all directions
issued by Board under Singrauli/Mirzapur
Action Plan.

16.

Regular water sprinkling shall be done in order to
maintain ambient air quality. The control measures for
controlling process emissions should be properly
maintained and continuously operated.

Noted and Proper control
measures are being taken.
Regular water sprinkling is done
on roads to maintain ambient air
quality.

17.

The operation of the industry should be in the way that the
process emission generated from the industry should not
affect the surrounding environment and population.

Noted and complied.

18.

The transportation of vehicles shall be in such a manner
that emission that emission generated should not affect the
nearby residence and agricultural field.

Noted and Complied as after the
transportation of vehicle regular
water sprinkling is done to
control emissions.

19.

The operation of the Industry and the installed air
pollution control system should be according to
Environment Protection Act, 1986 and as amended and as
per board guidelines. Industry should also follow the
guideline regarding the operation of the Stone Crushers
issued by Central Pollution Control Board.

Noted and agreed

20.

The Industry shall ensure that house-keeping of premises
is to be good always. The industry shall ensure that
handling, collection, and disposal of solid waste should be
in proper and safe way.

Noted and Complied.

Project Proponent: M/s. RAJESH BHAI PATEL
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21.

Industry shall comply the all conditions mentioned in
previous CTE/CTO’s issued by board.

Noted and agreed.

22.

Industry shall submit valid documents or agreement copy
regarding supply source of raw material (Stone Bolder)
within one month.

Noted and agreed.

23.

Industry shall comply the affidavit dated 29.10.2020
submitted with application form.

Noted and Compiled.

24,

The industry shall submit distance certificate from forest
land/reserve forest issued from forest department within
one month from the date of issue this consent order. Non
compliance of submission of above document or if
industry is not found as per norms of forest department
this consent order deemed to be automatically cancelled.

Noted and complied.

25.

If UPPCB car CPCB issues closure order against the
industry, this consent shall remain suspended for the
period till closure order is revoked, after which the
consent will be effective again for the remaining period.

Noted and agreed.

26.

This consent order will not affect the acceptance of
order/directions of other departments.

Noted and Compiled

27.

This consent order is being issued with the intention that
no pollution or land ownership dispute is pending and no
such litigation is pending in any court, otherwise the
consent order will be deemed to be nullified.

Noted and agreed.

Project Proponent: M/s. RAJESH BHAI PATEL
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U ltra LOb Website: http://www.ultralabnoida.com

l

Laboratory C43 Sector-88 I”hase- .
Ph. No.: +91-9971912476, 935095223
E-mail: ultraresearchlab@gmail.com

TEST REPORT

Ambient Air Quality Analysis
Discipline/Group-Chemical/Atmospheric Pollution

Report Code: AAQ-04092023-01 Issue Date :08/09/2023

Issued To - M/S RAJESH BHAI PATEL.
STONE CRUSHING UNIT , ARAZI NO. 704MI, VILLAGE- BHAGWATI DEI,
POST- PATIHATTA, PARGANA- BHAGAWAT, TEHSIL-CHUNAR,
DISTRICT - MIRZAPUR, UTTAR PRADESH .

Sample Drawn On : 01/09/2023 To 02/09/2023
Sample Drawn By - UFRL
Sample Description : Ambient Air
Sampling Procedure - UTRL/LAB/SAMPLING/AIR/SOP/01
Sampling Duration . 24 hrs.
Sampling Location . Near Project Site
Analysis Duration - 04/09/2023 To 08/09/2023
Meteorological Condition During Sampling . Clear
TEST RESULT
S.No Parameters Test Method Result Units Limits as per NAAQS

| |Particulate Matter (PM0)  |1S:5182 ( Part-23):2006 | 131.08 | pg/m’ 100.0

2 |Particulate Matter (PM, <) | [S:5182 ( Part-24):2019 |  76.85 | ug/m’ 60.0

3 |Sulphur Dioxide (asSO;) | 1S:5182 (Part-02):2018 | 15.85 | pg/m’ 80.0

4 |Nitrogen Dioxide (as NO,) | [S:5182( Part-06):2006 | 27.11 | pg/m’ 80.0

**End Of Report**
NAAQS-National Ambient Air Quality Standards,Central Pollution Control Board
Note:-
1 The results given above are related to the tested sample, for various parameters, as observed at
the time of sampling. The customer asked for the above tests only.

2 This test report will not be used for any publicity/legal purpose.
3 The test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by the customer.

'I'ha port can not be used as evidence in a court of law without the written approv

For Ultra Testing &
(Auth

3 you of best our servicesyat all times.




ULTRA TESTING™& “'ﬁ-mn.

l (An ISO 9001:2015, ISO 45001:2018°1S@®
Laboratory: C43, Sector-88, Phase- ‘
Ph. No.: +91-9971912476, 935095223
E-mail: ultraresearchlab@gmail.com
Ultro Lab Website: http://www.ultralabnoida.com

TEST REPORT

Ambient Noise Report
Discipline/Group-Chemical/Atmospheric Pollution

Report Code: N-04092023-01 Issue Date: 08/09/2023
ISSUED TO : M/S RAJESH BHAI PATEL.
STONE CRUSHING UNIT , ARAZI NO. 704M1, VILLAGE- BHAGWATI DEI,
POST- PATIHATTA, PARGANA- BHAGAWAT, TEHSIL-CHUNAR,
DISTRICT - MIRZAPUR, UTTAR PRADESH .

Date of Monitoring 1 01/09/2023 To 02/09/2023
Monitoring Done By : UTRL
Monitoring Location : Near Project Site
Description : Ambient Noise
Monitoring Duration : 24 hrs
Monitoring Procedure 1 1S 9989:2008
Weather Condition : Clear
TEST RESULT
Unit | Observed Standard
o.N P ¢ . . .
S.No arameter Value Day Time | Night Time (Ambient Noise)**
Equivalent Noise Level,Le 75.0 70.0 Industrial Area
L ey ey | dB(A) | 693 :
ay Time*) 65.0 55.0 Commercial Area
Equivalent Noise Level,Leq 55.0 45.0 Residential Area
2 : . dB(A 53.1
(Night Time*) (A) 50.0 40.0 Silence Zone

**End Of Report**
**The Noise Pollution (Regulation and Control) Rules, 2000
1 * Day time shall mean from 6.00 a.m. to 10.00 p.m.
2 *Night time shall mean from 10.00 p.m. to 6.00 a.m

Silence Zone is an Area comprising not less than 100 metres around Hospitals, Educational Institutions, Courts, Religious
places.or any other area which is declared as such by the competent authority
Mixed categories of areas may be declared as one of the four above mentioned categories by the competent authority.

Note:-
| The results given above are related to the tested sample, for various parameters, as observed at the time of sampling. The customer asked for the

above tests only.
2 This test report will not be used for any publicity/legal purpose
3 The test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by the customer.

4 The Report can not be used as evidence in a court of law without the written approval of the lab.
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